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ORISSA ACT ; OF 1981

* Tl{E ORISSA INDUSTRIAL INFRASTRUCTURE DEVELOPMENT
CORPORATION ACT, 1980

[Received the ussemt of rhe President on rfre Sth Jamrary 1981, firss
published in an extraordinary issue of the Orissa Gazette, dated the
19th January 1981 ]

AN ACT TO PROVIDE FOR THE ESTABLISHMENT OF A CORPORATION FOR THE
DEVELOPMENT OF INDUSTRIAL INFRASTRUCTURE IN THE STATE QF ORJISSA.

WHEREAS it is expedient to niake special provision for secunng the orderly
csfablishotent of industrie= in industrial areas and industrizl estates in the State
of Orissa and (0 assist generaly in the Orgamsallon thereof, and for that pur-
pose to cstublish an Industrial Infrastruciure  Development Corporanon and for
purposes connected with the matters aforesaid.

It is hercby enacted” by’ the Legjilaturc “of the State of Orissa in the Thirty
first Year of the Republic of ladia, asfollows :— _

CHAPTER I.
PRELIMINARY
g‘:gl“& - 1. (1) This Act may be called the Orissa Induostrial Infrastructurc Develpp-
Commengs- Ment Corporation Act, '1980. .
ment 3
{2) It cxtends to the whole of the State of Orissa.
(3) It shall come into force at once.
Definltions. 2. In this Act, unless thc cooptext otherwisc requires . —

{a@) * amenity * includes road, railway siding, air sirip, ware housing, supply
of water or electricity, streer lighting, drainage, sewerage, cOnservancy
and such other convenience as the State Government may, by notlﬁcatron
specify to bc an amenity for the purposes of this Act ;

{b) “Board" means the Board of the Directors of the Corporation ;

(¢) “building” mean; any struciurc or crection, or part of a structure or
-crection, which is intended to be used for residential, industrial, com-
mercial or other purposes, whethe) in actual usc or not;

(d) “Collector" means the Collector of a district, and includes any officer

specially empowered by the State Governm;nt!o puri'orm the functions
of a Collecctor under tuis Act; -

(¢) “Corporation” means the Orissa Indnstral Infragtructure Development
Corporation established under scction 3'; )

(f) “development” with its grammatical variations, means the carrying out
of building engineering, quarrying or other .operalions jin, on,..OvVer O1
under land - or the making of any materia} change in -any bulldmg or land,
and includes re—develc:pmcnt but does not include minjng -operations ;
and *“to develop™ shall be constructed accordingly ;

* For stalemsnt of objects and reasons ;ce Orissa Gazerree Exlmordlnary, datcd the 1st
October, 1980 (No. 1328)."
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( Sees, 2—4)

£g) ‘‘engineering operations” include the formation ot laying out.of means
of access toa road, reil or water way or the laying out of means ¢of
water-supply, power supply, and commmnpication sysmtem ;

(7). “Iindustrial area " means. any arca declared to be an industrial area by

- the State Government by mnotification, which is to be developed and

where industries, industrial housing and related services are to be
accommodated ;

(!) "industrial -estate” means any site selected by the State Government where
the Corporation builds fzctories and other buildings,services and amenities
.and makes them availatle for any industry or class of ;industries. ;

() “‘means of access” includes a road or any means of access, whet_hé;privatg
‘or public, for vehicles or for pedestrians or for rail or for water, power
or communication systems ; sLo- _ -

~(k} “*premises" means any land or bﬁildiug or part of a buildingand’ includes—

(i) the garden, grounds angd out-houses, if any, appertainiugl to such
building or part of a building ; angd

(if) any fittings affixed to such building or part of a building for the
more beneficial enjoyment thereof ;

() “prescribed”’ means prescribed by rules made under this Act 3

" (m) the expression *land” and the expression *‘person interested” shall have
the meanings respectively assigned to them under section 3 of the Land
Acquisition Act, 1894,

CHAPTER ©I
ESTABLISHMENT OF THE CORPORATION

Eatabllsh- 3. (/) For the purpose of securing and assisting in the rapid and orderly
ment and  establishment and grganisation of industries, trade and commerce in industrrial areas and
{P""‘P“f" industrial -estates in the State of Orissa, there shall be established by the State
fon. Government, by notification, a Corporation by the name of the Oriss2 Industrial
Infrastructyre Development .Corporation. . '

(2) The Corporation shall be a body corporate with . perpetual succession and
ft common seal, and may sue and be suwed in it. corporate name, and shall be
competent to acquire, hold and dispcse of property, both movable and immovable
and to. contract and do all things necessary for «he purpoeses of this Act.

Constitution 4. () The general supcrintendence, direction and :na;_mgemeni aof the affairs
Bif BD&:’S of gpd business of tne Corporamn shall vest in a Board of Directors, which .with the

assistance of an Executive Comrattee and a Managing Director, may exercise all
the powers and discharge all the fuctions which may be exercised or discharged
by the Corporation.
" (2) The Board of Dircctors shall consist of ffteen D'ircciors,-namcly -
(%) .Secretary to .Goverameat in the Industries .Department,
i) Secretary to .Government in the Finance Department,
{fif) Secretary 10 - Government in the Revénue Decpartment,
{iv) Director of  Industries, Oris.a,

'(¥) Chairman, Orissa  State  Electricity "Boad,

10f 1894,
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f1i Managing Director, Industrisl Development Corporation of Orlssa Liu:iig, -

oAvil) Managing Directos, Industrisl -Promotipn and Investment Corporation
of Orissa Limited,

(vifi) Managing Dircctar, Orissz  State Finapcigl Cogporation,

{ix} Managing Direetor, Oriss2 Small Ipdusiries Corporation  Limited,
(x) Chief Engineer, Public Health  Department, -

(xi) Managing Director of the Corporation, -

{xi") tour Dlrectors nominated by the State Government fiom ampngst persons
appeating to it to be qualified as having had’ expertence of, and having
shown capacity in, industry or trade o1 finance, or who, mn the opinlon
of the State Govetnment, are capuble of = repesenting the - mtet:st
of persons sugaged or employed therein.. T

(3) The Siate Government shall appomt one of the Dlrectors to tpc Chmrman
of the Board. -

Disqualifica- 5. A perscn sh. 1l be d:aquahﬁed for. belng nnmJnated a 2 Director ol' the
donfor <blp Board i “he— |

Directo .
(@) is au employee of the Corporat on, not bemg the Managmg Dlrcctor or
(b)_m of .upsound mipd, .apd stands so‘dggla;ppr) ?.WI-'?P’TW“". Eﬁuft,r.,-‘?.l'

{¢} is an un-discharged 1osolvent ; or

{d) has a subsisting  contragt .wit.h_ the  Copporation.

Term of 6. {I) The Chairman and the Directors nomipated unde: clause (xif) of sub~
Officeand  gection (2) of section 4 shall hol¢ office at the pleasure of the Governor.
Conditlona . .

of Servico of

Directors.

(2) Subject to the provisions of sub-secton (1), the term ot uffice of the sald.
Drregtors  shall be for 2 period of three years from the date of thejr ngmination
and shall include any furlher period which . may .elapse  between the expiration
of the said period of three yearsand the date of nomination of their, quccessors.

(3) The nominated Directors shall be entitled to draw such fees anc atlowances
as may be prescribed,

(4) Any person nominaied as Dircctoron one or more occass:ons shall, unles?
disqualified, be eligible for renomination.

\5) Where a person 15 nomipated to be or becomes a Director by virtue of
hojding .any office, he shall, ngtwithstanding anything contatned in this Act, cease
to be Director as soon as he ceases to hold that office. i

Meeli . 7. (D) The Board shall mect at such times ard places, and shall, subject to
m:"ng’rd? the prows:ons of sub-section (2), observe such rules of procedure ip regard to the
trausaction of 1its busmes;n,s may be provided by regulatlum made under this Act,

(2):A Dj.ector, wio is-directly or indirectly concerned or intergsted i any ¢ontiget,
‘loan, atrangement . or -proposal enteted into or proposed to be. entered inlp, by or on
bepalf of -the Corporation, shall .at the earliest possible opportunity ; disclose the
pature of his interest to the Board, and shall not be present at any meeting of
the Board when any such conptract, loan arrangement or proposal i discussed, unless
‘bis - -presence is required ‘bo -the other Directors for the purpose of ehcmng ml'ormatlon,
‘but nu ~Director 80 -requited to be present “shall vote 0l any such” contract, loan.
anangement .- or :proposal. '
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mmﬂoo:h%. . 8. 1f a -Director—

"~ . (a) becomes subject to any of the disqualifictions mentioned in section S ot

(d) tenders his resigarticn. in writing to, and such resignatiou is accepted
by the State Government ; or
: (¢) is absent without the Bourd's permuuon from three consccuuw meetings
of the Board, or from all meetings .of the Board for three consecutive
months ; or .

. (d) is convicted of an offence iovolving mor.] turpiude, he shall ceays
© t0be a member of th'e Boam

xmeig: ' 9 Any casual vawncy in the Board shall be filled oS carly as pmcucablt
ﬁu";“' like manner as if the appomtment were bclm_z made origimally -

‘Provided that during any such vacancy the contimuiug members may act as
lt‘ no vamncy had  occurred.

T.mpom:y 10, If the Chairman of the Board is hy reason af illness or otherwise rendered

mn_ temporarily incapable of carriying out his duties, or is granted leave of absence
by the State Government-or is otherwise unable to attend to his duties in circum-
stagces not involving the cessation of his Directorship, the State Government may
appoint the Managing Director or any other.Director to act as the Chairman and
carry out his duties and fupctions by or under this Act until the Chairman resumes
hie duties.

m“;dj.g‘sw 11, No disqualification of, or defect in the appointment of apy person acti

as the Chairman or a Director of the Board, shall vitiate any act or proceeding
md valld, gt_f the Bgard. if such act orproceedmg is otherwise in accordance wlt.h the provisions
this Act. -

Officera and 12 (1) The State Government shall appoint a Mana.gmg Dn'ecl‘.or who shall

%.7'3’3%33 be the Chief Executive Officer of the Corporation.

den. % The Board may appoint such other officers and servants, subordinate
to the Managing Director, as it considers necessary for the efficient perfor-

mance of its duties and -functigns.

(3) The conditions of appointment and service of the officers and servanis
and their scales of pay shall—

(@) as regards the Magagmg Director, be such as may be prescnde and

() as regards the other officers and serva.nts, be such as may be determined
by regulations made under thkis Act.

i (¢) If the Managing Director of the Corporation is teruporarily absent or
‘rendered incapable of performing hisduties for any reason whatsoever, not involving
the vacation of his office, the State Government may, after consulation with the
Board, appoint another person to act in his place during his absence. Such person
shall vacate office on the date the Managipg Director resumes his duties.

Qarporation 13. (I) ‘The Corporatlon shall ‘take over and employ such of the existing staff
ta Iﬂbm[ st';ﬂ‘ sarving for the purposes of the Industrial Promotion and Investment Corporation of
and 1o gegyme Orissa, Limited and the Orissa Small Industries Corporation, Limited as the State
obligations -- Govérnment may . direct and every person so taken over and employed shall be

of Stato subject to the provisions ot' thits Act and therules and regulanons madethereunder.
Governtment -

in raspect of

'm t.h!l . Provided that the conditions of service of the members of the staff whoue

Act applles., taken over: by - the .Corporation shall in no way be less advantageous than those
which were applicable to them immediately prior to their absorption. , .. _:
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X - ( Secs. 13—15) 7 )

(2) Al obligations incurred, all copiracts entered into and all matlers and
things . engaged- to be dope, before the first establishment of the Corporation, by,
with - or for the'.State Government or the Corporations aforesaid. for any ol the
purposes of this Act, in respect of any schemes for the deyvelopment of industrial
estates or industrial areas entrusted to the Corporation, shall be deemed to have
been. incurred, entered into or engaged o be done, by, with or for the Corporation,
and accordingly all suits or olher legal procecdings instituted or which might have
been inmstituted by or against the Sfate Govefnment or.the Corporations aforesaid,
as the case may be, may be continued or instituted by or against the Corporation.

(3 Al expenditure which the State Government or the Corporation aloresaid
may- have incurred before the date of the comming into force of this Act in.conmec-
tion: with . any of the purposes of this Act shall'bé:deemed !o -be & grant to the
Corporations under seciton 21 on that date, and a1l asseis acql.urud by such expen-
diture shail "‘vest in 1he’ Corporauon :

CHAPTER II
FUNCTIONS AND POWERS OF THE CORPORATION

Functlon. - 14. The functionis of the Corporation shall be:—

(i) generally to promote and assist in the rapid and orderly establishment, growth
and development of industries, trade and commerce in the Stare, and

(i) in particular and without prejudice to the generality of clause (i) to—

{a) establish and manage moustrnal gstates at places notified by the State
Government;

(b) develop industzial areas notified by the State Government for the purpose
and make them available for undertakings to eslablish themselves;

(¢) undertake schemes or works, either jointly with other corporate bodies
or insututlons, or with Government or local authorities, or on an
agency basis, in furtherance of the purposes for which the Corporatlon
is established and all matters connected therewith;

(d) provide or cause to be provided zmenities and common facilities in
industrial estates and Industrie] areas and construct aznd maintain or
cause to be maintained works and buildings thereof;

(¢) make available buildipgs on hire or sale to industria.lists or persons
intending to start industrial undertakings;

(/) construct buildings for the housing of the employees of such industries
and emiloyees of the Corporation.

Gosteral 15. Subject to the provisions of this Act, the Corporation shall have power—

powrers of the
Corporatlon, (a) to acquire and hold such property, both movable and immovable, as the

Corporaticn may de¢m necessary for the performance of any its activities,
and to lease, sell, exchange or otherwise transfer-any property-held by
it on such coudmons as may be deemed proper. by the Corporation.

{b) to purchase by agreement or to take on lease or under any form of
tenancy any land to erect such buildings and to execute such other works
- asmay be necessary for the purpose of carrymg out its duhes and func-
tiong; . .



) . ‘ k R
THE ORISSA INDUSTRIAL INFRASTRUCTFURE DEVELOPMENT
CORPORATION ACT, 1980 [ Orissa Act 1 of 1981)
L ) ~ (Secs. 15—20) _
(c) to al'l’ot plots, factory sheds or buildings or part of buildings, ipclud

. ", residdiitial tenements, to stitable Persons in the industrial estates cstablis‘;elg_
" ‘or devoloPed by the Corporation; -

(dy to modify or rescind such allotments, including the right and power,to

evict the allottees concerned on breach of any of the terms or conditions
of the -allotment; ' : ‘

(¢) to constitute advisory committees to advice the Corporation;

(N to engagé sititable consuliants  or -persons. having specia_l- k.now!édge_ ot
-skill to -assist the'” Corporation in the performance of its functions;. . ..

(g) to entér into and perform all such Eontracts ag it may consider - necessary or
expe dient for carrying out any of its functions; and

(#) to do such other things and perform such acts as it may think necessary
or expedient for the proper conduct of its functions and the carrying
into offect the, purposes of this Act. ) :

Aothest{ca- . 10. All permissions, orders decisions, Dotices and other documents of the
Hon of Corporation shall be authenticated by the signature of the Chief Excutive Officer
orders 2nd of the Corporation- S B . :

documenis .

of Coerpora-

tion.

Laoam

Power (o 17. Notwithstanding_anything contained :in any contract or any law for the tim®

jevy service being in force, it shall be lawful for the Corporation to levy development cost, feed

chargo, or service charges to cover its expenses on construction and maintenance of roads,
drainge, water-su;ply and such other services and amenities as may be provided
by it including provision of street lighting, at such rates as may be prescribed from
time to time and such cost, fess and charges may be levied on the plot holders or other
persons receiving benefit of the services or amenities. .

Directions . - 18. The State Government may issue to the Corporation such general or special

by the State directions as to policy as it may think necessary or expedient for carrying out the

Goverament. purposes of this Act,” and the Corporation shall be bound to follow and act upon
such directions. S e b

.. CHAPTER Iy
FINANCE, ACCOUNTS AND AUDIT

Application 19. Al property, fund and .other assets vesting in the Corporation shall be
of Corpora- beld and applied by it, subject to the provisions and for the purposes of this Act,
tian"y assets, . : :

Corpora- 20. The Corporation . shall have .and maintain its gwa tund, to which shall
fion's fupd, be credited— : - . _

(a) all amounts received by the Corporation from the State Government by
way of grants, subventions, loans, advances or otherwise;

(b) all fees, costs and charges received by the Corporation under this Act;

(¢} all -amonnt. recbived- by the Corporation from the disposal of lands buildings
-and other properties movable and tmmovable and other transactions;

(d) all amounts receivad by the Corporation by way of rents and profits or
i any other manner or from any other source;

(9) all_amomnts rocaived by the Corpoimtion from Govorament undertakings,
@Gompanies, Finanoial Institutions, Commeroial Banke or from any other
WUrey.
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Granls, 21. The State Government may after due appropriation made by the State
mubventiods, Legislature by law in this behalfs, make such grants, subventions, loans and advances
]:d“’r’sm”; 1o to "the Cocporation as it”may deem ‘nécessary for the petformance of the funclions
the Corpora- ©f the Corparation under this Act; and all graats, subventions, loans aad advances
tion, made shall bz on such terms and conditions as the State Government may

after- consultmg the" *- Corporation - determine.

22. (D The Co.poratrau may, from time to tlmc, wxlh the previous sanction
xgmuon of the State Govsram:nt and subject (o the provisions of this Act and to such
conditions as may bz prescribed in this bﬂhalf‘ ‘borrow any sum required for the

aﬂ&uﬁgs purposcs of this Act,

Power of

(2) Rules made by thz State Gavcmrnent for the purposes of this sectlon'_ _
may empower the Corporation to borrow by the issue of bonds or stock or otherwise.

(%) The maxil_num, amount’ Which the Cotporation may at any time have’ on
loan uadoar suY-section (7) shall b fifty crores of rupz3s; unless the State Government-
with the approval of the State Legisldtive Assembly, ﬁxes a higher ma.ximurn amount-

(4) The State ‘Governmeat may oua:’a.ntee in such’ manger as it thinks fit the
payment of the principal and interest of any loan proposed to be raised by the
Corporation or of elther the principal or the. interest: -

- Provided (hat the Stale Government shall, so longas any such guarantees are
in force, lay 'befor the State Legislature in every ‘year during the first season of
the Laglslarura. a $tatemeat of the gurantees, if any, given during the current financial
Year and ag up-id-date account of the total sum, if amy, ‘which have been paid
out of or inmto -the State Revenues by reason of any such guraatees or paid into
the State Revenues towards. repaym:nt of any money so paid. out.

Deposils, 23. The Corporation may accapt dep051ts on such terms and conditicns as it
eposl deoms it frora persons, authorities or institutions, to whom -allotment or' sale of
lai_nd buildiags orsheds is made or is hkely to’ be made in furthcra.nca of the objects
of this Aect. o _ o

24. (1) The Corporation shall make provision for such reserve and other specially

Elfg‘;."unﬁ’;d denommatcd funds as the State Govermnent may fiom nme to time, direct.

(2) The management of the funds referred to in sub-sectlon (1), the sums
to be transferred from time to time to the credit thereof and the application of money
comprised therein shall be determined by 'the Corporation.

(3) None of the funds referred to in sub-section (l) shall be utilised for any
purpose other than'that for which it was co::sntul:ed \'nthout the previous approval
of the State Goverament. -

Expenditure 25. (O The Corporation bhal.l have the authority ¢o spend such sums as it

from fands, thinks - fit for the purposes authorised uander this Act from out of the general fund

"~ of the Corporation referred to in section 20 orfrom the reserve and other funds
referred to in seetion 24, as the ease may be.

(2). Wlthout prcjudmc to the generality of the power conferrod by sub-section(i)
the  Corporation may . contribute sums , as. ir- thinks ‘ft, towards oxpenditure
mcu.rred .or. to: be incurred by and local ‘authority oc. statulory public undertaking
in the: parformance. in relation to apy, of .its industrial ostates” or  industrial areas,
of ‘any of the. statutory functions of “such’ authonty or undertakmg, lnclu.dlng
expenditure ' incurred 'in''the acquisition of land. )

(3) The Corpomtion shall have authority to advance loans, with or without
security or interest, to its employess.
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26. (7} The Corporation shall by. such date in each year as may be prescribed,
prepare and “submit; to the State Government for ..approval an - apnual financial
statement gnd the progr‘amn'c. of wark for the succeeding ﬁnarml-l year,

(2) The annual financial stciement shall show the est:mated recelpts and expendi-
ter, during the succeeding ﬁnancral year in such form and datalled as may be pres-
cnbad

" (3) The Corporation shall be corpetent to make variations in the Programme
of wack in the course of the year provided that all such variations and rcappropnatlons
out of the sanctioned budget are brogght (o the notice of the State Government
by a2 supplementary - financial ~statement.

(#) A copy each of the spnpual financial statement and the programme . of work
and the supplementary financial satement, if any, shall be placed before the State
Lagislature as soon as may be afler their receipt by the State Government.

27. (1} The Corporation shall maintain books of accounts and other books in
relation to its business and transanctions in such form, and in such manner, as may
be preseribed.

(2) The accounts of the Corporat:on shall be audited by an Audltor appomted
by the State Government. [ * *]

(3) As soon as the accounts of ‘the Corporation are audited, the Corporation
shall send a copy thereof lopether with the copy of the report of the Auditor thereon
to the State Government.

(4) The State Government shall cause-the accounts of the Corporation together
with the audit report thereonm forwarded to it under sub-section (3) to be laid
annually hefore the State Legislature.

28. (J) Notwithstanding anything contained in the Ilast preceding section, the
State Government may, by order, dircct that there shall be concurrent ayudit by
suchh person as it thinks fit of the accounts of the Corporation relating to any
particular transaclion or class or series of fransactions or to a parlicular Per

{2) When an order is made under sub-section (1), the Corporation shall present
or cause to be presented for audit such accounts and shall furnish to the person
appointed under sub-section (1), sweh information as the said person may require
for the purpuse of audit,

CHAPTER V.
APPLICABILITY OF CERTAIN LAWS

29, (1) Thke State Government may, by notification, provide that from such date as
is stated therein the Orissa FPublic Premises {(Eviction of Unauthorised Occupa-
pants) Act, 1972, shall, subject to the provisions of sub-section (2), apply to the
premises beloaging to, vesting im, or leased by the Corporation.

(2) On- a notification being issued upder sub-section (1), the aforesaid Act O:IssaA«
and the rules made thereunder sball apply to premises of the Corporation with 7f 1972
the following modifications, narely:— -

{a) the State Government shall appoint an officer of the Corporation
who  is holding .or has. held office whether under tLhe Government or
the Corporation, which in the opinion of the State Government is pot Jower
in rank than that of a. Deputy Collector .or an Assistant Engineer,
to be the Estate Officer for the: purposes "of the aforesaid Act and gne
or imore officers may’ be . appomlcd as: Estate Officers i‘or different areas
or for the seme areas;

1. Omitted by the Orisse. Act 4 of 1995 s, 2
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" (b) -reference to “‘public premises™ "I that Act afid those rules shall be decmed
to- be reference to pI'BIIllaeS of the Corporations and references to “‘the
State Gavernment” in sections 6, 12 and 15 thereof shall be decmed
to be references to the Corporalici.

Nonappli-  .20.. (/) % o T ' : ot aanle Oriese Act
ﬂ%‘ﬁ;g’gr' 30.- (/) The Orissa House Rent Control Act, 1967 shall not app]y 4 of 1568,
cortain Acts.

(@) to any premises belongmg to or yesting ln the Corporatlon undcr or for
the purposes of this Act;

D

()] a's_ against the. Corporati'ciri to apy tenancies or -llke relationship'-cfeaie&
by the Corporalion in respect of any premises; but -shall apply to amy
premises let to the = Corporation.
(2) The provisions of the Orissa Town Planning and Improvement Trust Act, ~ "0 .00
1956 shall not apply to the premises belonging to. or vested in the Corporahon A

or to auny industrial estate for a Period of ten years from the date of commencement ?Jﬁalg'}‘f
of this Act. :

(3) The State Government may, " by notlﬁcanon, exempt any such’ premlscs or & m;f :
estate as aforesaid from any of the provisions of the Orissa_Municipal Act, 1950 o A
for such Period, not exceedmg ten years, as may be spemﬁed in the notlﬁcatron ! 23”;:'?'1950
CHAPTER VI '

. ACQUISITION AND DISPOSAL OF LAND

Acquisition 31 ) Whenever any Iand is required by the Corporatmn for any purpose in
of land. furtherance of the objects of this Act, but the Corporation 15 unable {o acquire
u', by agreement, the-State Government may, upon an application of the Corporation
in that behalf, order proceedings to be taken under the Land Acquisition Act, 1 of 1894,
1894 for acquiring the same on behalf of the Corporatlon as if such lands were
needed for a2 public purpose within:the meaning of that Act.

(2) The amount of compensation awarded and all ather charges incurred i in
the acquisition of any such land shall be forthwith paid by 'the Corporation and
thereupon, the land shall vest in the Corporatlon

* 32. (1) For the [urtherance of the objects of this Act, the State .Government

1znds to the -ma)", upon sucli conditipns as may be agreed upon between the Government and
Corporation. the Corporation, place at the dlsposal of the Corporatlon any land vested in the
-State  Government.

2 After any such land had been developed by or under the control and
supervision of the Corporation it shall be dealt with by the Corporation in accordance

.with the regulations made under this Act and the dlrecuons gwen by the Sate
Government in that- behalf. -

Disposal of 33, (/) Subject to any du'cct!ons glven by the Siate Governmem the COI'PDI'a.tIon
'c“ﬁi’pﬂia‘,'::n may dispose . ofi—

(a) any land acquired by the State Government and trensferred to it, w1thout
undertakmg or carrying omt any development therepn; or

(6) any such- land alter undertaking or carrying aut such development as
it thinks ﬁl,
t

¢ such person in such inanner and subject to such terms and condltlons. as 1t
considers expedient for securing the purposes of this Act.

(2) The powers of the Corporation with respect to the disposal of land, under
spb-section (1) shall be so exercised as to secure, so [ar as practxcable, tha.t-—

(a) where the Corperatmn proposes to dispose of by.sale any such land

. which js surplus to. its’ rcquirement, the ‘Corporation ‘shall offer the land

.in the-first instance to - the persons from .whom it was acquired, . if they

;»- - desire to purchase it, subject 1o such requireraents as to. its developmeqt
Y 1--_;J ‘and 5o 3s- the Cogpora.txon may thmk ﬁt to impose.,

- .o s, 'r‘]
LRV . e .,_..Ln- e
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() persons who are residing or carrying on business or other activities on

.. any -sWich land shall, - if they desire to obtain accommodation on land
belonging to the Ccrpotation and are willing to comply with any
requirements of the Corporation as to its development and use have
an opportunmity to obtain there omr accommodation suitable to their
reasonable requirements on terms settled with due. regard to the price
at which any such land has been acquired from them.

o (3) Nothing ' in this Act shall be construed as enabling the Cofporacion fo

dispose of land by way of gift, but subject as aforesaid, reference in this Act, to
the disposel of land shall be comstrued as reference to the disposal thereof in any
manner’ whether by way of sale, mortgage, exchange or lease or by the creation,
of any easement, right or privilege or otherwise. .

34..(J) With a-view to ascertaining whether any plot allotted in an industrial
arca .developed by the Corporation has been utilised for industrial purposes or not,
the Board shall carcy out six-monthly reéview as’ to how much unufilised area of
each plot is capable of subdivision and whether the uwnutilised area can be uiilised
for any other purpose. under this Act after subdivision, znd shall jssue notice to
the plot holders in’ the  industrial area calling upon them to furnish to it.relevant
informaton in the prescribed form and when so called upon each plot holders shall
be bound to furnish true and correct information required within one month from
the date of receipt of such notice by .him.

(2) For the purpose of enabling the Board to determine -whether there is any
unutilised portion of any plot in the industrial area and whether such portion is
capable of subdivision so as to make it usefdl for any other purpose under this
Act after subdivision, it shall be lawfull for any officer of the Corporation, either
generally or specially authorised by the-Board in this behalf, and for his-servants
and workmen at all resonable hours— L : -

() to enter upon and survey the plot; N _
. (fi) to set out the boundaries of the utilised portion of the plots; aad
(iti) to do all oiher acts necessary for the purposes aforesaid.

(3) If the Board is satisfied that any plot hoder has not utilised the mazximum
2red of his plot suitable for construction of buidings for a periad of there years
or miore from the date on which possession of the plot was delivered to him by -
the Board and the utilised portion, is capable of subdivision so as to make ituseful,
far any other purpose under this Act, the Board may, not withstanding anything
contained in any comtracl or in any law for the time being in force, issue to the
plot- holder ‘and all other persons interested in the plot motice to show canse _why
such unputilised portion should nol be aequired for the purpese of being nfilised
for any other purpose under this Act. The Board shall also cause public notice
to be given in the manner laid down in section 46, .

(4) When "any such notice is issued, the Board shall give a reasonable
opportunity of being heard to the plot holder and other persons interested in the
plot and it.shall be open to the plot holder or any other person jnterested in the
plot to appear and object to such resumption on the ground that the unutilised
portion is required by the plot holder himself for the purpose of immediate expansion
of his own industry and that he has already taken effective steps for utilising such
portion. : o _ S o

€5)-1fafier giving a reasonable opporiuaity of being heard, the Board is satisfied
1hatihe holder of the plot has failed to. utilise.or ismot likely . t¢ utiliss . the wsutilised
portion for ‘ndustrial purposes within a reasonable . period, and such ynutilised

‘portion cin be used for any other purpose inder this Act; the Board may, notwith-.
-standing anything contained in any contract or inany law for thetime being in force,
‘for-the purposé of enabling the. Corporation to properly discharge its functions of
‘Promoting rapid growth and development of industries under this Act.on:such unutilised

portion, resume the vnutilised portion of the land by ‘giving a notice to the holder
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of the plot. On and from the date of such inotice the _unutﬂ.lsed portlon of land
speciffied in the- nutlce shall  vest absolutely in the = Corparation, frée from all
cncumbrancas )

(6) Where any land is vested in the Corporauon under the last preceding sub-
section, the Board may, by noticé in writing, order any person who may be in
possession of the land to swrrender or deliver possession thercof to the Board or

any person duly authorised by it in thls behalf mthm thlﬂ)’ daYS of tl:ue~ S

service'of the pohbice.

(7) If any pcrson refuses or fails to éomply with an order made udder the kst
preceding  sub-section, the Board may take possession of the lznd, 2nd m.y for tho
the purpose use such force as may be necessary. .

N (8) Where any land is resumed by the Board undet thls section the Corporalion
shall pay for such resumiptién a&n amount not excceding the proportionate amount
of premium paid by the plot holder or his predﬁc&ssor-m-utlc claiming under the
Corpomtlon In tespect of the land s0 . resumed, witlr interest thereon at six per cent
pef dnnum from the date of payment of {hé premim; and Where the lease is:a
rental ledse the amount to bé awarded shall not exceed anp pgmounf equal to three
times the net average yeatly proportionate rent payable by the plot holder to the
Corporation in respeéct of the land so résumed.

CHAPTER VI
SUPPLEMENTARY AND MISCELLANEOUS PROVISIONS

Power of the 35. (/¥ Tfthe Corporaion, ifter holding x locat enqtm'y or upon re,.ont ﬁ'on':
Corporation  any of its officers or other information in its posséssion, is satisfed that the owner of
lo l:l‘-” of anyland inan industrial area has failed to provide any amenity in relation to the land
defaults by Which in the apinion of the Corporation ought to be provided or to carry out any develop-
owner of  ment oftheland tor which permission has been obtainéd under this Act, the Corpora- -
laug [n ‘tion may serveé ipon the owner a notice requiring hir to' peovide the 5memty or mrry
fx‘;“-‘“"‘“l out the developmeat within a reasonable time to- be specified inthe notice: =~ =

(2) If any such amehity is not provided or any such development is not' csrned
out within the time specified w the notice; the Corporaiion’ may itself provide the
amenity or carry out the development or have it provided ot carried out thiough such
agency as it deems fit:

. Provided that, before taking any aétion under this' sub-section, the Corporarion shait
afford reasonable opportunity to the owner of the lang to sbhow cause as to wﬁy giich
action should not be tiken.

{3) All expenses mcllrred by the Corporation or the agency employed by it in pro-
viding the amenity or carrying. out the development together with interest, at such rdte
ds.the Siate. Government may by order, fix , from thé'date which a demand for the ex-
penses is made until piyment shall be recoverablc by the Corporation from the owner. -

Order of 36, (1) Where the erection of any bulldmg in an industrial éstate or industrial avea has

demolition beenicommenced. or is being carried on, or has been completed, or any existing builging is -

of bulldisg 3ltered, in contravention of the terms on which such building:or the land on:which:it
stands is held or granted under this Act, any officer of the Coarporation cmpowereq by it
in this behalf may, in addition to any prosecution that may be instituted under this Act,
foake an  order direotittg that such eredtion shalf be: -demiolished” By the ownet . thereof
withilir sweh pefibd’ not exceeding two mtonthis'as miay be specified it the ordet; and on
the failure of the owner to comply with the order, the officer may himself cause tne.erec-
tion: to be demolished: and: expcus.es of such d tolition shall b recovera’blc by the
Gorporatroh from 'tlIE OWner O

Browdeti ﬂ:at no- chh ord.er shzill‘be ﬂdde unfess the owner harsi béen- gmmla‘ rcaso-
nabh: opporiunity to show cause why the order should not b¢ made:
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) Any person aggrieved by as ordet made under sub-section (1} may prefer an

‘appwl Against’ that order within thurty days {rom the " daté. “thereor to the Executive

'Coritmittee of the Corpomuou Such Committee may after bearing the parties to the
appeal either allow or dismiss the appeal or reverse vary any part ol the order.

(3) The decision ‘of the Committee on the appeal and subject only to such dec!slon

.the_ -order - made by the oﬁicer under sub-sectlon (1) shall bé ﬁna]

37 (I) Where the crecuon ot dny building in an mdusmal estate or mdusmal area
has been commenced, or is being carried on or any existing building is altered, in con-
travention of the terms on which such building or the land on which it stands is held
-or. grantéd under this Act any officer 'o1.the Corporaiion empowered jn this behalf may,
Ain addition to any prosecuticn that may be instituted under in this Act make an order
tequiring the building operations in relation to such erection’ to be discontinued on
and from the date of the service of the order.

*.(2). Whers such building operations are nol dlscontmued in pursvance of the requisi-
ﬁon under sub-section (1), the Cofporation or the officer cmpoWered as aloresaid may
require any police-officer to remave the person by whom the erection of the building has

commenced and all-his assistants and workmen from the place of the building w1th1n
wuch time as may be specified in- the requlsluen aud such* police oﬁicer shall comply with

:the' s raqulsmon accordingly.

(3) After a I'EUISIUOH under  sub-section (2} has’ becn comphed wlth the COI-
poration or the officer ampowered as aforesaid miay députe by a writien order a police
officer or an officer or employee of the Corporal]on to watch the place in order to ensure
that the erection of the building is not : contirued.

(#) Any person failing to comply with an order made under sub-section (1) shall
on conviction, be punishable with fine' which may extend to two hundfed rapees for every
day during which such non-compliance continues affer the service of the order,

(5 No compcnsatlon .shall be payable to aay person for any d:unagc or loss which

_he may sustain in comsequonce of any order made, under this section..

" 38. (/) Any person who, whether at his own msmuce or at the mstance of any other
pemon, undertakes or carries out construction of or alterations to any building in an indu-
strial estate or industrial area contrary to the terms under which he holds such building or
land under this Act, shall, on conviction, be pumshable with fine which may extend to
ten thousand rupees and in the case of a continuing contravention, with a further fine
which may extend to two hundred rupees. for every day during which such offence con-
tinues after conviction for the first commission of the . offence.

(2) Any person who uses any land or building in ap industrial estate or industrial area
contrary to the terms under which he holds such land or building under this Act or in
contravention of the provisions of uny regulations made in this behalf shall, on convie-
tion, be punishable with fine which may extend to five Lthousand " rupees.

39.. (1) Within any area taken up for dovelopment under -paragraph (b) of clanse
(u) ‘of section 14, and for the purposes of (g) carrying gas, water or electricity from &
solirce of supply to, or (5) constluctlng any sewers or drains necessary for carrying off
the Workings and waste liquids of an industral- proceess through any -intervening area
the Board or any person empowered in this behalf by the State Government by noti-
fication “(hereipafter in this section referred to'as “the ~ authorised -person”) may lay

dowq place, meintain alter, remove or repair any p1pes, p:pehnes, conduits, supply or

service lmes, posts or other appllanccs or apparams in,. on, under, over, along or' across
any land in such ' areas. . \

(2) The Board or the authonsed pcrson m.iy atany tlmc ente: upon any land in any
’sucla area and in such event the: prows:ons of section’ 40, shall.mutans murand."s apply.

r

(3) wmle exemlslng the” power oonfcrrcd by’ sub-sectlon (1) the Board or the authon-
sed person shall catise'as little damage as possible to’ property and compensation for-any
damage sustained by them in conscquence of the exercise of such power as aforesaid
shall be. paid to .all persons intersted by the; Cc:r]:!or:a.l.mn,l q; in lhe case of th'a :authqrised
pemons, by the State, 'Governments ..+ . ciovie b weel w0 YR OO 2T

e et L
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(4) Nothing herein shall suthorise or empower the Corporation or the authqris_ed
person to lay down or place any pipe or other works into, through or against any building
or in any land not dedicated to public use withoul the consent of the owners and occn-
piers thereof, except that the Corporation or such person may at any timo enter upon and
lay or place any new pipe in the place of an existing pipe in any land whetein any pipe
has been already lawfully faid down or placed in pursuance of this Act, and may repair or
alter any pipe so laid down :

Provided that, nothing in the aforesaid provision §hall be construed to mean that
the Corporation or other person is forbidden from having the said land acquired at apny
time by tho State Government in the normal course.

40. Any Officer of the State Government, any Director of the Board, and any person
either generzlly or specially authorised by the Board in this behalf, may enter into of upon
any land or building with or without assistance or workmen for the purpose of—

(d) making any inspection, survey, measurement, valuation or enquiry or taking
levels of such land or building ;

(6) examining works under constriclion and ascertaining the course of sewers and
drains;

(¢) digging or boring into the sub-soil;

(d) sctting out boundaries and intended lines of work;

(e) marking such levels, boundaries and lines by placing marks and cutting
trenches; :

(/) doing any other thing necessary for the efficient administration of this Act:

Provided that—

(/) nosuch entry shall be made except between the hours of sunrise and

sunset and  without giving reasonable notice ta tho occupier, or if there
bc no occupier, to the owner ofthe land or building ;

(ii) sufficient oPportunily shall in every instance be given to emable women,
if any, to with oraw from such lapd or building ; and

(#7) due regard shailalways be had, so far as may be compatible with the exegencies
of the prpo »¢ for which the entry is made, to the social and religious
us ages of . the  occupants of the lapd or building entered.

41, The State Government may, by notification, nominate any officer of the Cort
poration to be a controller or licensing authority under any law for the time being in
force relating lo the procurement or distribution of any commodity in respect of the
industrial undertakings established or to be eslablished in industrial estates or industrial
areas entrusted to or developed by the Corporation and no such nomination shall be called
into question merely o the ground that such officer is not an officer of the State Govern-
ment.

42. Notwithstanding anything contained in any other law, or in 2ny licence or permit
if the State Government is satisfied either on a recommendation made in this bebalf by
the Board or otherwise, that the setting up of an industrizl underaking, whether within
an industrial area or outside, is impeded by a local authority’s refusal to grant, or by
such authorily’s -insistence on conditions which the State Government considers un-
reasonable for the grant of, 'any amenity, the State Government may direct the local
authority to grant the said amenity on such conditions as the State Government may
consider fit, and thereupon the amenity shall be granted:

Provided that the charge to be paid for granting or continuing such amenity to

-the local authority concerned shall not be less than the cost incurred by the local authority

'of licensee concerned for providing such amenity:

Provided futher that; 0o such -direction shall be made by the State Government

without giving the local authority a reasonable opportunity to show cause why any such
direction should not be made. '
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. 43. If any person of Company applies to-the Collector or any other competent
authonly for lease of Government land or for permission to convert agricultural land
into non-agricullural usc for setting up of an industrial undertaking or for locating a
brick klin, quarry or for any other use which may be detrimental Lo the orderly growth
of on industrial area or industrial estate and if such Government land or agriculiural
land is situated within  a radius of five kilometres of the outerboundary of the said indu-

‘strial area or estate, the Collector or the competent authonty shall not grant such lease

or permission without prior consultation with the Board :

' Provided that - where the Collector or the competent authorlty overrides the objec.
tion of the Board, hé will give - réasons thcrcforc in writing to the Board whereupon the
Board may appeal to the prescribed " authority:

Pravided furher that no 'action shall be taken on the ordcr of the Collcctor or the .

: comp::tent authonty till such appeal is disposed of

e

Prowdcdalso that the provisions of this section shall notapply to any v:]lage mdustr;
coltage industry or tiny sector - mdu.stry

b . ey v

. Explgnation—For the purposes of-this section—°

(f) the expressions *‘village industry™ and. *‘cottage 1ndUStry shall have the same o). Act
mcamng as assngued to them undcr the Orissa State-aid to Industsies Act, 32 0f 1978.
1978;

(i) *“tiny sector industry” shall mean such industt¥ as may be declared by the
Stal.c Govcrnment f‘rom tlme lo ume. tobea tmy sector mdualry

(I) There shall be an Executlve Commltee whlch shall con.v.lst of—

P

(a) the Chairman of the Board of Director;.

(b) the Managmg Dl:e.ctor of the Corporation ; and

(c) threc other members elected by the Board from. among the Directors of whom
T at Ioast one shall be a Director. nommatcd Lmder Clause (xu) of Sub-section
(2) of ‘:eclon 4, : (-
()} 'I'hc Clhairman, of the Board shall pres:de over the ,meetings of the Committee
a.nd the businpss of the Committee shall be ccducted in such manner as may be provided

" L . t

©(3) The Commlttec shall rendcr all such ass!stance to the. Board as it may require
frrpm time to time and shall pa.rform such other I‘unctlons as are assigned to 1t by or

. Lmder this Act,

1

-45, (1) All notices, orders and’ other document reqtured by this Act or any rule of
regulatlon made thercunder to be served' upon any Person shaIF save as othenwse pro-
vid:d in this Act or such rule or gregulation, be deemed to be duly served—

(d). where the person to be served is a company, if the services’ i§ effected in acco-

(b) where the per:,on to be served is a, firm, if the docyment:is addresscd to .the’
firm at ifs principal place of busincss, indentifying it by the name or style under
‘which its buslncss is carncd on, and is either—

, (;) sent” by " registered post; ‘or ' 7 't Mol

(i) left at the ' said place of busmcss et v

" (¢) where the Person (o be served i 'is'a smtutory publlc body or, a: corporatlon or
1+ society or other body, if the. document is addrcsscd to the secielary, treasurer
or other chief exccutlvéu officer of that body, corporauon or soclety at it;

e prmclpal i, office, and IS eu.her—- -

' ’l]r'-il DT :"s:‘., -

» - (i) sent by pegistered post ; o e ' . '_l_,;-' St G
(f]) left at that office ;
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" CORPURATION ACI, 1980
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{Secs. 45-49)

d) in ,a'my'other cese, if the document is addressed to the person to be served and —
(f) is given or tendered to him ; or '

\ (if) if such per on cannot be found, is affixed on some con:picuous part of
+ his last known place of residence or business or is given or tendered to
some adult member of his family or is affixced on some conspicuous

part of the land or building to which it 1¢lates ; or

(ifi) is sent by registered post to Lhat person.

. (2) Any document whitch is required or authorised to be svrved on the owner or
‘occupicr of any land or building whose name is not'known, may be addyessed to  ““the
owner” or “‘the occupier,” as the case may be, of that land or building (paming that.
land or building) without further name of description, and shall be -deemed to be duly

- served— - R - L o
(@) 'if the document so addressed is sent or delivered in accordance with Clause
-{d) of sub-section, (1).; or g :

(b} if the document so -addressed or a copy thereof so addresséd, is given

~ or tendered 'to some person on {he land or building why appears (o be

‘occitpying ‘the same or, where there is ‘no such ‘person on the land or

building to whom it can be deltvered, is affixed to some conspicuous
o e .. .part, of the land or building ; S

i

TP

(3) Where a document is served on lhe firm in accordance with this sectiyn
. ., .the doument shall be deemed to be served on cach partaer.

. ti(4) For the purpose. of. emabling any document to be served on the owner-
of ‘any property; the accupier, if any of the property may be required by notice
in " writing by:ithe State -Government or the Corporation; as the case may be, to

.stats ‘the: name - and  addeess of the owner thereof.. T -

Cnstbne, s Lo T L e S

ﬂgtl:iug:s how 46. Every public notice given under this Act_ or any . rule or regulation
to be made Made thercunder shall be in writing over the sigaature of the officer concerned and
known,  ’shail'bewidely made known - in-the locality to-be affeeted thereby by aflixing capies
i1 thereof in conspicuous "public places, ‘within the 'said -local:ty, or by publishing the
. 4 same by beat of drum or:by. adyertiement:in a localinewspaper, or by any two
or more of these means, am! by any other meanps-thatthe officer may think fe,

Nati;g_s,,letc.' 47. Where any nolipe, order ,or other document issued or made undor this Act
:-gu]::'nh ble - OF -any _rule or regulation roade lhereunder, requires anything to- be .dope for the

doing of wuich no, time is fixed in this Act or the.rule or regulation, the notice,

ti.es : . . ., :
! 5' (.., order or;other;. document shall specify a reasonable perod of Lime for doing the
same or complying therewith, R L ETA PET S
Furnishiog 48, (1) The . Board shall furpish to the State Government returns, statistics
g&f"_‘“",’?{ reporty, accounts, and,; other, information with. such respect to its conduct of affairs,
properties or activities .or in regard- to ;any proposed work or scheme as the State
Government may, from time o time, requre. R
AENTRTIN ot T N .}J‘-:r..‘.',‘;r.. o
;o mei(2) The Board -shall; in addition’ to-the audit report referred to the Section 27,
furnish to the State Government an annuil report of its working 'as soon as may
be after the end of each financial year in such form and with such details as may
be prescribed; and a copy of the aunual report shall be placed before the:State . -
Legislal;urel, as soon as' may be, affter it is received by Lhe State Government.
: .- B e e N - o v ‘
g;rt‘if;‘;fgas -4, The State Governmest may by notificition and subject. to ‘such terms and
eslutes conditions as may be specified thercin, place any industrial area or industrial estate

and 1o the ,.established prior to -the date of commencement of this Act under the management

Corporation. and control of the Corpotation, and thereupon, the provisions of -this Act shall

vy Li.apply to such: industrial area and industrial estate as if - the industiial area were
declared aud the industrial estate were eStablished under this act. '
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- THE ORISSA INDUSTRIAL INFRASTRUCTURE DEVELOPMENT
CORPORATION ACT, 1980

[ Orissa Act I of [98( ]
{Secs. 50—55)
50. Where the State Government is  satisfied that with respect to any particular

. industrial estate or industrial area, or any part thereof, the purpose Ffor which the

Corporation was cstablished under this Act has been substantially achieved so as to
render the continucd cxistence of such estate or area or part thereof under the
Corportion unnecessary, the State Government may, by notification, declare that
such industrial estatc or industrizl area or part thereof has been removed from the
jurisdiction of the Corporation. The State Government may also make such other
incidental arrapgements for the administration of such estate or area or part thereof
as lhe circumstances require. '

51. () If the State Govenment is satisfied that the Board has made a default
in performing of any duty or obligation imposed or cast om it by or under
this Act, the Slate Government may fix a period for the performance of that duty or

~ obligation and give notice to the Board accordingly.

(@) If in the opinion of the State Govérnment the Board faily or mneglects to
rform such duty or obiigation within the period so fixed for its perlormance, it

~ shail be lawful for the State Government to supersede and recopstitute the Board.

(3) After the supersession of the - Board and until it is reconstituted in the
mapner laid down in Chapter II, the powers, duties and functions of the Corporation

~ under this Act shall be carried on by the State Government or by such officer or

officers or body or officers as the Siate Government may appoint for this purpose

from time - to tme.

[¥ssolution
of Corpo-
ration.

(4) All property vested in the Corporation shall, duripg the period of .
supersession, vesl in the State Government. .

52, (1) Where the Stale Governmept is satisfied that the p:urposcs for which
the Corporation was . established under this Act have been substantially achieved
soas to-render the continued eoxistence of the Corporation in the opinion of the

.Stute Government unnecessary, it may, by natification, declare that the Corporntion

Authority
or prose-
ulion.

Compusl-

ilgn of L
offences by
Board.

shall be dissolved with effect from such date as may by apecified ia the motification,
and the Corporation shall be deemed to be dissolved accordingly.

(2) From the sald date—

(a) ull properties, funds and dues which are vested in, or reaiisable by,
the Corporation shall vest inor be realisable by the State Government,

- (B) all liabilities which are enforceable against the Corporation shall be
enforceable against the State Government.

53. Unless otherwise expressly provided, no Court shall take cognisance of any
offence relating to any property belonging to, or vested by or under this Act in,
the Corporation, punishable under this Act, except on the complaint of, or upon
information received from, the Board or some persons uauthorised by the Board by
general or special order in this behalf. e

54. (1} The Board or any person authorised by the Board by general or special -
-order in this behalf may, cither before or after the institution of the proceedings,
compound any offence punishable by cor under this Act. - o

(2) Where an offence has been wmpounﬁcd, the offender, if in custedy,

. shall be discharged and nc further proceedings shall be taken against him in respect

Dffences by
compantes,

of the offence 50 compounded. co

55. (/) Whenever .an offepce under this Act bas been committed by a company,
every person who at the time the offence was committed, was im charge of, or
was responsible to the company, as well as the company shall be deemed to
be guilty of the offence and shall be liable to be proceeded aguinst and punished

“accordingly :

. Provided that, nothing contained in this sub-rectipn shall rénder any such
person liable to apy pupishment under this Act if he proves that the offence
was committed without his knowledge and that he exercised all due diligence
to ptevent the commission of  such offence. . o o
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THE ORISSA INDUSTRIAL INFRASTRUCTURE DEVELOPMENT
CORPORATION ACT, 1980 .
[ Orissa Actl of 1981]
(Secs. 55——58)

.{2) Notwithstanding- anything contained in sub-cection. (1),” where an offence

.under this Act has. been- committed by a. company and it.is proved that the

offence has been committed within ‘the cobcent or connivarce of, of_ is
aitribuieble to any neglect on the part of, any director, manager, sccretary of
other officer of the company, such dircctor, manager, secretary or other officer
shall also be deemed to be puilty of that offence . and shall be liable to be
proceeded against and punished accordingly. : ,

Explangtion—For the purposes of this section—

(a) “Company" “means any body corporate, and includes 2 firm or
other assaciation of individuals ; ang

(b) *‘director”, in relation 1o @ ﬁrm includes a partner or propretor
of the firm.

56. Any person ‘Who obstrucis the enfry of a pcrson authorised under

* geclion 40 io enter into or upon any land or bulldmg of molests such person

after such entry of who obstruets the lawful excrcise by him of any power
conferred by or under this 'Act, shall, on conwcilon be “punishable  with
imprisonment for a term which may extend to- six months, or with fine which
may extend tio one thousand rupecs or with both

57. Any money payable to the Corporation in lespcct of which the person
ligble to pay the seme has agreed by a written instrument that it shall be
recoverable as a public demand, shall, on an application made by the Corpora-
tion in that behalf, be reco’verable as such demand.. . ’

58. (1) The State Government may, after consultatlon wuh the Corpora-
tioh in regard to matters concerning 1t ‘make rules*to carry outl the purposes
of this Act . i

Provided that, comsullation with the Corporatxon shall not be necessal‘y on
the first: occasmn of the making of rules under -this - ~ecuon

(2) In partlcular and without preJudlce to te. gemrahu of the foresomg
power, such rules may provide for all or any of the following matters, namely:—

(a) the fees and allowance payable ,to the Directors ;

(5) the conditions of appomtment and service and the ‘séalc of  pay
" of the Managing . Director ;

(¢) the conditions subjcct to which tLe Corporatlon may bo:row

(d) the date by which the aunnual financis) statement and programme
of work shall be vubmitted by the Corpora!Jon to the State
- Government aitd the form-gnd manner of Prcparmg such statement
(¢) the manner of maintaining accounts
(/) the form of and the details to be given in the annual report ;
(g) the fees which may be charged by the Corpcration ;
- (#)-the conditions “subject: to Which . the Corpor'atibn_' ma'y- dispos®
: ‘of land, buildings : and 'amenities ;- " .
(;) any other matter whlch has to be or may be prcscnb-ed

(3) All rules made under this Aci, shall as soof as ma}' be after they are made be
Izid before the State Legislature for -a total period of fourteen days which may be
comprised in-one ‘of ‘more segsions and if during the <axd penod ‘the State Legislature
makes modifications, if any, therein, the rules shall thereafter have-effect only in such
modified form, so however, that such modification shall be withoul prejudice to the
validity of anything previously done under the rules.

* For Rules see Orissa Gozetfe, Extraordinary, dated the 18th Septemiber, 1981 (No. 1211)
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THE ORISSA INDUSTRIAL INFRASTRUCTURE/ DEVELOPMENT
. CORPORATION .ACT; 1980

[ Ovissa. Act 1 of 1981:] ;
(Secs: S9—63)

Power to ~ 59, (I} The Corporation may, with the previous apporoval of the State Govern-
ment, make regulations consistent - with this Act and the Rules made thereunder,
to carry out the purposees of this Act, and without prej‘udlee to the generahty of
this power, such regulatlons may prowde for--

“(@) the time and place of meetmgs of the Board and the procedure o b?
followed in regard to the trapsaction of business at such mettings;

(b) the condltlons of appolntmenl and seivice and the scales of pay of

Officers and servants of the Corporatlon, other than the Manpaging
Director; . .

.(¢) deployment of funds of the Corporat.lon and the officers of the Corporation
who may oPerate its accounts;

(d) the .terms under which the Corporatxon may d:spose of lands, buildings
. and amenities; ' .

' (e) the additional terms and condltlons subject to whxch lands and bmldmas
in industrial estates and industrial areas ;may be held or used;

H the conduct of business of‘ the Execullve Commmee,
(8 any other matter whjch has 1o be or may be prowded by regulations.

(2) All regulations made under this Act, shall, as soon as may be, after they
are made, be laid beforc the State Legislature for a total period of fourteen days
which may be comprised in one or more seasuns and if during the said period the
State Legislature makes modifications, 'if any, therein, the regulations shall thereaftes
have effect only in such modified form, so, however that such modification shall
be vnthout pre_;udre to the vahdlty of euythmg pre\rlously done under the regulationy,

Protection 60 No suit, prosecution or other legal proeeedums shall lie against any persons
ofaction  for anything which is in good faith done or intended to be done under this

taken 1n
good faith. Act or any rule _or regulation made therounder.
Directors, 61. The Directors of the Board and the officers and servants of the Corporation

Officers and ghall, when acting or purporting to act, in pursuance of any of the provisions 45 of 1860
séﬁfpﬂﬁamn aof this Act, be deemed to be public servants \wthm the meaaing of section 21 of the

to be public Indian Penal Code.

servanls.

Efiecctof .. 62. The provision of this Act, shall have eﬂ'CCt natwnthstandmg anything in

ggg;ﬂ"m“: in consistent therewith contained in any other law. .

with other

laws,

Powers to 63, If any doubt ‘or dllﬁculty arises in giving'effect to the provisions of this Act
the State Government may, by order, make provision or give such direction not

gf'fgg'j bis and inconsistent with the express provisions of this Act, as may appear to it to be necessary

expedient for the removal of the doubt or difficulty and the order of the State Govern-
ment, 111 such cases, sha]l be ﬁnal

Prcmded that no such m’der shall be made or d1reet1c>n shail be given after the
expu'anon of a penod of two years from the date of commencement of this Act.

ST ) 1.:.-.'.'

U ST o
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Orisga Act 4 or 1995 .

THE ORISSATIN DUS'I‘RIA_L INFRASTRUCIURE DEVELOPMENT CORPORATION -
(AMENDMENT) ACT, 1994

[Received the assent of the Governor on the 3rd February 1995, first published in an extraordinary
_ ' © issueofthe Orissa Gazetie, dated the 17th February 1993.] .

AN ACT TO AMEND THE ORISSA INDUSTRIAL INFRASTRUCTURE DBVELOPMENT CORPORATION ACT, 1980,

BE it enacted by the Legislature of ths State of Orissa in the Porty-fifth Year of
the Republic of India, as follows;~— ’ |

Shosttitle, 1. This Act may be called the Orissa Industcial Iafrastructure Devolopment
' Cotrporation (Amendment) Act, 1994, .

i 2. Inthe Drissa Industrial Infrastructyte Dévompment Corporation Act, 1986. in Oriesg Act
m:m"zf; sub-section (2) of section 27, the comma and. words * jn consultation with the 1of 1981,
*  Complroller and Auditor-Gensral of India™ shall be omitted. ‘
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LAW DEPARTMENT
NOTIFICATION
The 6th January, 2021

No0.192—I-Legis-26/2019/L.—The following Act. of the Odisha Legislative
Assembly having been assented to by the Governor on the dated the 28th December,
2020 is hereby published for general information.

ODISHA ACT. 2 OF 2021

THE ODISHA INDUSTRIAL INFRASTRUCTURE DEVELOPMENT
CORPORATION (AMENDMENT) ACT., 2020

AN ACT FURTHER TO AMEND THE ODISHA INDUSTRIAL
INFRASTRUCTURE DEVELOPMENT CORPORATION ACT, 1980.

Be it enacted by the Legislature of the State of Odisha in the
Seventy-first Year of the Republic of India, as follows :—
Short title. 1. This Act may be called the Odisha Industrial Infrastructure

Development Corporation (Amendment) Act., 2020.

Amendment of 2. In the Odisha Industrial Infrastructure Development
Seeton 2 Corporation Act., 1980 (hereinafter referred to as the principal Act.), ?gifs?gs?.ct'
in Section 2,—
(a) in clause (a), for the words and comma “ Street Lighting, ”, the
words and commas “street lighting, social infrastructure,” shall
be substituted ;
(b) in clause (g) for the words and comma “power supply,”, the
words and commas “power supply, sewerage, effluent

treatment,” shall be substituted;



Amendment of
Section 4.

Amendment of
Section 6.

Amendment
Section 14.

Amendment of
Section 15.

(c) in clause(h), for the words “and related services”, the comma
and words “,services and amenities” shall be substituted;

(d) in clause(m), for the expression, “the Land Acquisition Act.,
1894” and “1 of 1894”, the expression “the Right to Fair
Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act., 2013” and “30 of 2013”
shall, respectively, be substituted; and

(e) after clause (m), the following clause shall be added at the end,
namely:—

“(n) “social infrastructure” includes educational
institutions,  university, hotels, multiplexes, commercial
complexes, healthcare facilities, entertainment facilities, resorts,
golf courses, Sports complexes, tourism project and such other
infrastructure as the State Government may, by notification,

specify to be a social infrastructure for the purpose of this Act.”.

3. In the principal Act., in Section 4, in sub-section (2), —
(a) for clause (v), the following clause shall be
substituted, namely :—
“(v) Chairman, Odisha Grid Corporation of Odisha
Limited (Gridco),”; and
(b) for clause (x), the following clause shall be
substituted, namely:—
“(x) Director of Town Planning,”.
4. In the principal Act., in Section 6, in sub-section (2), for the
words “three years” wherever they occur, the words “one year” shall

be substituted.

5. In the principal Act, in Section 14, in clause (ii), in sub-
clause(b), for the word “develop” appearing in the opening line, the

words “develop and manage” shall be substituted.

6. In the principal Act., in Section 15, in clause (a), for the word
and comma “sell,”, the words and commas “sell, mortgage,” shall be

substituted.



As\m?_ndrrl%ntof 7. In the principal Act., in Section 16, for the words “the
ection .
signature of the Chief Executive Officer of the Corporation”, the
words “such officer of the Corporation as may be authorised by the

order of the Corporation” shall be substituted.

Amendment of 8. In the principal Act., Section 30 shall be omitted.
Amendment of 9. In the principal Act., in Section 31, in sub-section(1), for the
Secton 3% expression, “the Land Acquisition Act., 1894” and “1 of 1894”, the
expression “the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act., 2013” and
“30 of 2013” shall, respectively, be substituted.
Amendmento' 10. In the principal Act., in Section 34, --
(@ in sub-section (7), for the words “Board may”, the
words and comma “Board or any officer of the
Corporation duly authorised by it, may” shall be
substituted ; and
(b) for sub-section (8), the following sub-section shall be
substituted, namely:—
“(8) where any land is resumed by the Corporation under this
section or the Plot holder surrenders the land, suomotu, the
Corporation shall pay such amount and in such manner to the Plot
holder as may be prescribed by the Corporation:
Provided that the amount payable by the Corporation shall
not exceed the proportionate premium paid by the plot holder.”.

By Order of the Governor
SASHIKANTA MISHRA

Principal Secretary to Government

Printed and Published by the Director, Printing, Stationery and Publication,Odisha, Cuttack-10
OGP/SBP Ex.Gaz. 1088-173+380



	1981OR1.pdf
	1995OR4.pdf



